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Government in regard to the suggestion that a Commission should be
appointed to go into the causes, reasons....(Interruptions).

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Mr. Gupta, that
subject is over.

SHRI GURUDAS DAS GUPTA: How can it be?
DR. BIPLAB DASGUPTA: Madam, we want an answer.

SHRI GURUDAS DAS GUPTA: The Home Minister should reply to it.
(Interruptions). We want it to be clarified.

PROF. RAM GOPAL YADAV (Uttar Pradesh): We want that a
Commission should be appointed to go into the matter. (Interruptions).

SHRI BALWANT SINGH RAMOOWALIA (Uttar Pradesh): We would like
to know it. What will the nation think of us? We have wasted a tot of time.

ITQITLAE (FARI AN WTS) : MY 8K H A IF axh? qa b =l $B
I ATE &, S dlet IfoT |

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): Madam,
certain aspects, in response to what the hon. Home Minister has said, have
been rais'ed here onthe questton whether any inquiry is warranted or not. |
can assure all the hon. Members of the House that all these aspects will be
examined and consklered by the Government seriously.

SHRI GURUDAS DAS GUPTA: Madam, since the Home Minister is
present here, he shouM respond to it. (Interruptions). Since the Ifome Minister
is present, he shouM respond to it.

TS (FAN RIS W9S) : AR (e S W, |&d & I &
419 91 & 918 PV g A8l ¢ |

THE APPROPRIATION (NO. 4) BILL, 1999

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA):
Madam, | beg to move:
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"That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the fmancial year 1999-2000, as passed by Lok Sabha, be
taken into consideration."

This Bill arises out of the Supplementary Appropriations charged on the
Consolidated Fund of India and Demands voted by the Lok Sabha. It is proposed
to augment the sanctioned provision by Rs. 16549.79 crores. The details of the
Supplementary Demands are given in the document which has already been laid on
the Table of the House. However, to the extent of Rs. 2,225.65 crores, the
augmented provision is matched by savings of the concerned Department or by
enhanced receipt recovery. In addition, a token provisk>n of Rs. 35 lakhs is being
sought; one lakh for each item of expenditure for enablmg reappropriatnn of savings in
cases involving new service, a new instrument of service. Hence, the net cash outgo
involved in the proposal is only Rs. 15,323.79 crores. | move the Bill.

The question was proposed

SHRI S. B. CHAVAN (Maharashtra): Madam, looking to the need for a higher
growth rate, in the recent meeting of the National Devetopment Council, it was
revised to 6.5 per cent. But later on the Govemment itself suggested that if the
average has to be 6.5 per cent then it will have to be 7 per cent in the subsequent
years so that they are able to achieve the average of 6.5 per cent. In fact, when it is
related to the projections about the requirements of the country, this seems to be
quite a reasonable thing. But when it is a question of raising the resources to such an
extent and k)oking to the social commitment which the Govemment has also entered
into with 40 per cent of the people, those who are living betow the poverty line, if this is
to be considered, then of course, you cannot have any other rate of growth,
except 7 per cent. But, looking at the atmosphere that is prevailing the country, we
fmd that there is hardly any discg}line left, and everybody is going ahead, kraking to
the fact that, ultimately, it is the Central Govemment which is going to bear the
entire burden of both domestic borrowings and intematk>nal borrowings. The State
Govermments are going ahead with full speed, knowing full well that they just
don't have the capacity to pay back. Ultimately, this is going to be reflected ii the
Centre's Budget. Yesterday, when we discussed about disinvestment in the oil
sector, there were questions as to why we were raising this money. If
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disinvestment is going to be made for covering the revenue deficit of the
country as a whole, then, | think, it is going to defeat the very purpose for
which these money are being raised. And, if you go through the statement, |
find that most of the items are revenue expenditure; they are not capital
expenditure. It is the revenue expenditure for which you are raising the money.
And, if the revenue expenditure is going to increase, then, certainly, there is no
reason as to why this House should agree for giving this kind of a power to the
Government. The Government will have to seriously consider this kind of a
situation where the States feel, 'You raise the resources. We are not bothered
about how you pay back." So k>ng as we were in a comfortable position, there
was no difficulty about it. But, now, we fmd that it is going to be extremely
difficult for the Govemment to find out resources for the expenditure of this
nature, namely, to pay back the money whk;h we are borrowing, both
domestically and from outside. That is why | woukl request the hon. Finance
Minister to seriously consider whether if is in the interests of the country to
spend so much money on revenue expenditure and whether he is going to
serfousty consider how to halt the entire thing. There is a power with
Parliament that we can bring in a legislatbn whereby we can put a ceiling on
the total borrowing, both in the domestic market and in the international
market. We have not resorted to it, boking at the conditions prevailing in the
country. But that does not'lnean that they can go ahead with full speed and
create problems.

Madam, | would like to confine myself to only three or four areas of
infrastructure development which, in fact, are going to affect very badly the
infrastructure itself. The first is the power sector. In the power sector, | fmd
that not even 50 per cent of the target is going to be achieved in the Ninth
Plan. Even in the Eighth Plan, not even 50 per cent of the target was achieved.
This is the second plan in succession where not even 50 per cent is going to
be achieved. This is going to affect very badly the foreign investments in India.
Those who are interested in investing in India wouki think twice before taking
a decision about investing here. The entire investment climate is going to be
adversely affected. My request to you is this. Kindly go through the entire thing
and try to find out why this is happening. So far as the power sector is
concerned, | find that in atomic energy, all kinds of things are happening, and
this is the sector where, at least, we feel that you can't rely on the targets that
you give. They are not answerable to anyone.  We don't also discuss things
here. Ifthe
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Governinent is serious about some of the things, then, | have some
suggestions to make.

Madam, the ratio between thermal and hydro is increasing day by day. As
between the basic requirement of the power sector and also the peaking-
capacity that is required, there is a big gap, and this is increasing.That is why
we find that the peaking- capacity is just not available. If the Government were
to increase the Plant Lx)ad Factor (PLF) by just three or four points, | am sure
the power shortage can become tolerable. But | do not find that kind of an
atmosphere where serk>us efforts are being made by the Government to see to it
that the PLF is increased and we try to fmd out as to how best we will be able to
tower the percentage of shortage of power.

Madam, | have one point about the power agreement that was entered into and
where the Government has given a counter-guarantee. In the first and the second
phase of ENRON, we are certainty interested in finding out as to what the terms
and conditions that you have agreed to, are. | don't know why it is being kept as
a kind of a ctosely-guarded secret. | have been trying my level best, but,
somehow, we have not succeeded so far. | will request the hon. Finance
Minister to kindty give us the figures. This use is entitled to know the terms and
conditions on which ENRON is going to sell power at such an exorbitant price.
ENRON and other foreign companies have been supplied power at a much
cheaper rate in other States.. But | don't know what exactly the reason was for
agreeing to such a high tariff-rate, so far as ENRON was concerned in
Maharashtra.

There is one more point and that is about a project in Karnataka, wherein
the foreign investor seems to have gone back. He says that he is not prepared
now to go ahead because of the fact that, in spite of all kinds of stipulations, the
bureaucratic machinery has been creating all kinds of obstacles. | would not like to
refer to the judgment of the Supreme Court. But, at the same time, this matter
will have to be considered at the Govemment level and the Government will
have to find out as to whether it is in the interest of the nation to give a counter-
guarantee. The State Government had asked for the institution of CBI inquiry
into the irregularities which this company had committed. Now, you will have to
find out and examine carefully whether there is any such case; and, if there
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is, are you going to give such a counter-guarantee to such a proposal? This is a
point which the Govemment will have to seriously consider.

Madam, there is another point about which | would like to say somethmg.
Power is one sector, but | find that in the irrigation sector also, we have failed
miserably in the 8th Plan, and, | am sure, in the 9th Plan also, a similar kind of a
situatnn is going to arise. So far as the exptoitation of the irrigation potential
was concerned, an announcement was made by the hon. Finance Minister, that
during these last two years, the State Govemment were to ask for any additonal
assistance, 85% was gomg to be made available by him and 15% wouM have to be
arranged by the State Governments. | am sure that this scheme is still
continuing. If ft is so, | wouM like to know the States whk:h have taken advantage
of the spheme, whKh was announced in order to see to it that the irrigation
potential, that was contemplated, was being achieved by the Govemment.

Now, | would like to refer to the proposal of roads for which huge amount
has been kept, both under the capital as well as revenue heads. | find that there
is a proposal to join the North and South, East and West. | would like to refer, in this
particular case, to the Hyderabad area which is popuhrly known as the Marathwada
Reg. After mdependence, not one kilometre had been added in this area because it
bebnged to the earstwhOe Nizam State. Now, after independence, we find that this
backward area of Maharashtra State has been totally neglected. | will request
the hon. -Fmance Mnsto- to kindly kx)k into this matter and try to rescue this
backward regkm from the total neglect that it has suffered so far.

Madam, | have one more point to make. So far as the sugar scandal is
concemed, | have raised it in the House many times. | inust express my
gratitude to the hon.Minister in charge of Distribution for writing a letter to me i
which he indnated that a level-playing field has been provkied to all the parties
so that there is no discriminatnn done. Madam, when Shri Baraab was the
Mmister of Publk Distrbutnn, he had promised here m the House and he assured
me that a duty of 50 per cent wouU be levied on Bnported sugar. When he went
to the Cabinet with that proposal, the same-was rejected. Certainly, we are entitled
to know as to what were the reasons for its rejectk)n. The Government is
importing sugar from Pakistan and other countries by saying that it comes under
OGL. The kind of subsklies that these countries are givoig to their sugar
exporters is anybody's guess.
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Certainty, we would ike to go mto the details and find out how muck subsidy per
tonne, they are givhg. Why is the Govemment not coming to the rescue of these
farmers? Now, the condition obtaining is, the fatai production in the country is
much more than the requirement, there 9 no place for keeping the sugar stocks.
The sugar stocks are not being liftsd. At the same time, the Govemment is importing
sugar in the name of OOL Which are the parties from varnus countries whom are you
going to oblile? Why are you not invoking the provisions of the anti-Dumping Act
against them? The anti-Dumping Act is meant for this purpose. But instead of
resorting to the provisbns of the anti-Dumping Act, the Govemment n going
ahead with import from these countries. It b being alleged that the money from the
export of sugar is being used by the IS! for purchasing arms to be used against
India. The foreign exchange which they are getting is being used for purchasing the
latest equipment to be used against India, this is the kind of allegatnn that | have
read in the Press. | would lice to know as to why the provisk>ns of the anti-
Dumping Act are not being resorted to. | think the interests of the cultivators is
supposed to be nobody's business. If the situaton remains the same, then the
cultivators win not go in for sugarcane productwn, and the sugar factories will have to
be closed. So, that is the kind of a situatnn which is going to be created. | would like
to understand as to why the government has adopted such kind of policy and the
Govemment is not coming to the rescue of the cultivators. The Govemment should
see that the provisbns of the anti-Dumping Act are properly implemented so that
these kind of allegatnns which are being levelled now will not be there. There are
cases of import of wheat and import of oil So, the agriculturists, on the whole, are
suffering, and still you are claiming that you have the interests of the agrkuiturists at
heart, and you are going to give them all the facilities that they requre. If you are really
interested in improving the kit of the agriculturists, then | would beg of you, kindly go
through all this and see that the agrkukurists do not suffer.

3t darere fst (SR =Y : SuaTed Heredn, H A fadre @t /i
BT g B F oY w1 gon g | 999 ugdl § a7 W3 Heled i qurs M b o
ool $3-31 9u1 & TR A I8 <9 B IFRITGRRAT BT YT UR ATPR TT PR (2T |
B 9 S & [ 1996-97 31 1997-98 H <21 1 AT BT HIT 8Tl AT | &4 A &
I IR b RYYA 1, &4 A1 & SU R B HES BT, B4 AIA & IF R b dTbl &
IUEA & HIE] BT 3R gy §
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| g o =1 w2 areps qars & urm € 1 H 5 Bl dl B 3R ATUPT & NP
BRAT 9T & | {Uod U, 9aT, $ 991 § $H 4 $9 IR U SR8 3 &, 99 Bl
referaert & oy fr 519 o1 o) referawen SUH | Whel A1fad B §¢ aelt | ugelt
T H TS ARSI Tfcrdel o) St g=AT] fIvhie & 918 S g 7 9 | SFRIT 3 SR IY
AR U ToiT 3R TThaar I 7 oY, Afeh S ufrder & o1 /R gan? 9ga o
o, 980 U I Wiad 9 P R &1 srefergwen SRART S | 79 T1 781 ganm | 89
I gfcrdel 1 9 Y | 1P T 3R QT R Sl Afey o 19 S ol el 6 | 3T
& 721 <faror gdf ol & <=1 SR BT Gdhe ST | T BNl BT e b S FH A
P AA-3M3 T P FTIRAT BT GREAT PR 1T | B9 <21 b U goiafe, Uh
fFrareres SifSt ORI & U9 Fa1el o IR X 2I1Eeltve &) sRferawell w8l & &8l ugd TS |
ST 3T fefera=e R ff 3R USl, B &l Bl IR 3R Ul AT MR deay
TR ggd AT 3R TST | 37T ATE BN S ER Bl 914 &9 sl iR 3¢l A1l qorifad
IRRAT F SR H A [oR I | IoHIRIS ARRAT F SR H Al o1 fawarmy 71 9 g,
frareTen] 1 ey {1 i 2, srefeyawer 4 ofl U geR Hewayul @i &1 fawary &1
ST 8 3R Ueh FHRTRM 7 aTcmarvl I8 © | offdp S ot iR 341 # ) g9
AT TR BHGINT & HIg MR Bel ToR ] MY | 39 JE B Ig & &A1 &
918, § FRA Jg B! 914 IR 8T §, a1 E ol o1 ST 781 F AU, I G99
AR R TR ST DS WY AT ToR AT 81, TAT 721 §aTT | o971 = garl, T
g @9 gall Afdh iR H FRRAT off, 72 3§ $IE I8 STaRawT Sl 3718 81 Tt
a1 T8 & afcws wETE fRR W& |1 H 37 AR glervn 9 91 ST E YET E 3R < @
rferawel ®I yedl W o H I8 TR US 88 dd HMAE Tal Bl al 5 gIeol 3§
BT 1 Hel 89 Al [epd FHAGR A1 Bl frad, F 7R T41 T81 a7l AR 6 fausid
B9 38 & 5 7 Bad B ST # Rare qer g8 ¢ afcw sienfire sare 7 +ff
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33 Rfera=a ¥, iR pot MR srefeyazen ol fRfy &1 & o 7m9ar § 5 AisEn
fRufcr, srdoiae aRPpAwaS A fTa 3/ed] dve I Hetferd {3 S devar o, Ier &
HIS[ET ARPR 1 3R fqerany F fa=q w30 gerdd Rawer = S e foar 8 | 5 ol
P 1 F SHHT GHLT PR G 37U AT TS0 PRAT G |

DR. BIPLAB DASGUPTA (West Bengal): Madam, some figures have
been given by the Finance Minister. | am not quibbling of those figures. They
are not important. Let the Bill be passed. | am also not interested in politicing.
But I will mention a number of things. | am saying this out of my heart that | do
not want to make it a party-political issue. | hope the Finance Minister will take
this into account. Over the last eleven years - off and on | have been in
Parliament - | have seen four Finance Ministers. Actually, if we leave out Shri
Madhu Dandavathe, who was the Finance Minister in 1989, there was no
fundamental difference between the other three Finance Ministers - of course,
Mr. Yashwant Sinha was the Finance Minister twice before the present stint -
whether it is Dr. Manmohan Singhji or Mr. Chklambaram or Mr. Yashwant
Sinha. They have been, more or less, following the same economk; policies.
This question was raised, from time to time, when Mr. Chidambaram was the
Finance Minister. He was the Finance Minister in the United Front
Govemment. We had supported the United Front Government from outside. In
this very House, we had made it expfe it, on many occasions that we did not
agree with the economic policies of Mr. Chidambaram. Madam, you will find
this, if you go through the Record. There is no need to repeat it again. We
have ahvays disassociated ourselves - either myself or Mr. Ashok Mitra - with
the economic polfcies of Mr. Chklambaram. When | compare Dr. Manmohan
Singh with for example the present Finance Minister, | have a problem. Dr.
Manmohan Singh's economk; policy was quite simple. It was a theotogy
imported from the Work! Bank, structural adjustment, stabilization and it was
internally consistent. It was logk al - one step followed by another - even
though it was all wrong. There was an internal consistency in that formulation.
So, one could say, if Dr. Manmohan Singh has this strict policy, he should also
have this finance policy. Or, if he has this dual policy, he should have the agric
ultural policy. All that 1 am saying is this: Dr. Manmohan Singh's policy,
though all wrong, is internally consistent Now, it is not. Now, he says, "I
demitted everything. | am not
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coming to this position now." Mr. Yashwant Sinha, | find a difficulty with your
Budget Speech of last year and this year. There were all kinds of bits and
pieces. They do not alley. There is no common thing. There is no common
thrust. There is no unifying feature in the Budget. It is shapeless, colourless,
odourless and something which 1 really do not understand as an economist. My
first point is you will have to define your own economic agenda very clearly. On
the one side you talk about Swadeshi and on the other you go to Washington
and tell them, "Don't worry about Swadeshi It is an electk)n ploy. One has to do
this. But, on the whole, we are going in for reforms. We are with the U.S.A and
others." You cannot be a double faced. You cannot indulge in a double talk.
Whatever it is, the country has a right to know where you stand. You must be
transparent. You must be candid. You must not speak in two voices. If Mr.
Malkanjor Mr. Sangh Priya Gautam or Mr. Guruswamy talks about Swadeshi, one
can understand. And, if Mr. Yashwant Sinha talks about videshi that should not do.
You shouldcome out with one policy and that policy shoud be well formulated.
There should be some coherence in the polk ies which you present. | do not
see that coherence. Since | do not see any coherence, | can understand as to
why are you failing in your economc management. Over the last eight or nine
years, certainly, over the last two years, you have failed on many counts. | am not
going to cover all those grounds. But | will pick up four or five grounds. The first
ground is: Fiscal deficit. That was the pledge given to the World Bank and the
IMF. | am not saying that it right or wrong. | would certainly like to see inflation
coming down. | would certainty like to see the deficit maintaming within certain
parameters.

What has happened to the deficit? Even this year, as | understand, the fiscal
deficit is going to be about 9 per cent. | may be wrong, Mr. Finance Minister will
help me. Whatever figures he gave during his Budget speech have almost
invariably exceeded, because of what actually has happened at the ground level
This time also, he gave some figures in his Budget speech. Roughly, it is going to
be higher than that. It is going to be probably 8 per cent, or, 9 per cent. | think, the
Finance Minister shou.ld work out what is likely to be the fiscal deficit so that
during the Budget Sessnn, we can check up with the figures which actually
emerges as a detriment with the figure that he gives. You can handle the defkk in
two ways. Even a simple ordinary man has to do these two simple things in
order to balance his budget. These two things are: ekher you reduce the
expenditure, or you
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ncrease the income. These are the only two ways by which you can reduce the
deficit, whether it is a household deficit, or, it is the deficit of the nation. You have
to go in for either of these two options. There may be many difficulties in
reducing the expenditure. The Finance Minister had mentioned some of these
yesterday; for example, you have the interest repayment commitment which had
been made earlier, even before you came as Finance Minister. But this is a legal
commitment that has to be met. If you don't meet that commitment, you become
a bankrupt. You cannot do that. So, you have to meet the interest repayment
commitment. You have to meet the defence commitment. If dipbmacy cannot do
it, then the defence expenditure has to be maintained. Some subsithes, taken
together, are about 70 to 75 per cent of the non-plan expenditure. Is that right?
Now, because you are unable to control that expenditure for one reason or the
other—I am not going into it-you try to economise only on subsithes on social
service, on agriculture. So, agriculture is not performing. Some other things are
also not performing largely because you are reducing the subsidy in some of the
most vital sectors of the economy. Or, you are using the overall Plan expenditure.
The ratio of Plan expenditure to total expenditure, if you look at the Budget of,
say, 30 years ago, has been declining over the years. Why should there be any
decline in the Plan expenditure? Why should there be increase in the Non-Plan
expenditure? Why can't we control this? If you cannot control the expenditure, you
must raise the income. That is the only altemative. My egatwn is that the
Govemment is not trying enough to raise its income. For example, one argument
of the Govemment was that if you reduce the tax rate, thai there win be more
compliance and the revenue wiD go up. That is a very wrong argument. Can you
make the taxation zero so that there will be maximum compliance? No, that cannot
be done. Now, | hear that you have reached a point" -though | do not know what
the figure is--where the collection is going down despite the rate being brought
down. The collectnn is no more going up. The compliance is static. The other
thing you want to try is amnesty. If you cannot control the black-money-hokiers,
you make them free. So, you have all types of amnesty schemes, with a view
to bring in big mciey from outside. If it is amnesty, no questnns will be asked.
Let them disctose theo* income, no questions will be asked. Let them pay the
lower rate, now rather than paying at the higher rate. When they committed the
.crsne. No .questnns now. Change the FERA into FEMA. Change a criminal
offence into a civil offence. Money-laundering you leave out the
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most biportant money-launderings, like the bofors type, like the hawala type, the
over-invoicing and the under-invoicing. The three major kinds of money-laundering
leave out. All this has been done in order to appease the blackmarketeers, to
appease black-money-hokiers, so that they are kind enough to give our Finance
Minister some money also from their pockets. Even that is not working. That is the
positbn. Then, you try the third one. | think, it is the right one. Actually,
Chklambaramii started it on the advice of Mr. Satya. Many years back, | got this
note from Mr. Satya.

Now, you continue to agree with it. If somebody has a phone, has a house, has
a car, goes to foreign, then it is an obligation on his part to file a return. In this way,
assumptrons are made about taxes. This is good. You are expanding the tax net.
You are trying to bring more and more people into the tax net. This is a good
approach. But even then, ! do not know the percentage increase which has taken
place because of this. My hunch is this that it has not made any substantial
difference in the figures. Now, what can make a substantial difference? This is
an issue which is so scared that nobody talks about it. Only we talk about it. You
can easily raise the income-tax coverage. You can easily raise Rs. 10,000 to n
Rs. 20,000 crores of rupees from a sectron which is there, but you will not do it
because of political reasons. You cannot raise the income-tax coverage from
one per cent to six per cent unless you take recourse to that because ours is an
agrkultural country. The rich agriculturalists can be taxed. | am not talking about the
poor agrkulturists. | am not talking about the mkidle income agrkulturists, | am
talking about the rich agrkulturists who may be five per cent of the population or, may
be, six per cent of the population. But certainly, these people are not more than 5
crores. Five crore is a small number in percentage terms, but actually, it is a
huge number. The population of England is slightly more than 5 crores. If you can
bring these 5 crore people into your tax net, then your coverage will become six per
cent Otherwise, you will remain around one per cent. You bring these people into the
income-tax net; you raise the total percentage from one to six. You can have much
more in your kitty, not relying on foreigners for some bounty or for some crumbs
that is thrown by them. If you can raise the coverage in those terms, by bringing the
rich agriculturists into your tax net, then it will be very good. It is quite easy to do.
For example, rural income can be concealed, but rural wealth cannot be
concealed. On the issue of rural income, there have been several
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investigations. The K.N. Raj Committee that was set up in late 60's looked into the
rural agricultural income taxation. The Committee found that it was difficult to assess
the rural incom.e for a whole variety of reasons. Agricultural income can be
easily concealed. The Committee suggested that levying an agricukural-holdingTtax
is very difficult. Some States have tried this, but they have failed. It is a State
subject. But wealth is not a State subject, it is a Central subject, and wealth is
something which you can easily identify. If somebody buys a tractor, buys a
thresher, buys an irrigation pump, buys a power tiller from a certain shop -
going by your own prescrgjtion -* you can ask this shopkeeper, this businessman,
to record the PAN number. If the PAN number is recorded, you can easily identify
the buyer. And then, suppose, if somebody builds some structure, or goes in
for a farmhouse or a warehouse, ail these things can be easily established
because the record is available. Even land records, where they are available, are
ahvays availabfe. So, wealth is something which is easily identifiable, .which
cannot be easily concealed, and it is something which can be easily t"ped. There
are 5 crores of people who can be taxed and that woukl immediately raise a
minimum of, maybe, anything between Rs. 10,000 crores and Rs. 20,000 crores
for our exchequer. Why are you not trying it? First of all, | shouki say, it is very
unfair, unfair because, why shouki there be mkldle class people in the town who
will always be paying taxes and not the rural mh? Why shouM it be that the rural poor
are suffering so much, whether due to calamities or for other reasons. You want
prosperity in the rural areas, but you do not want the rural rich to pay taxes. What is
the justificaton for it? It Ls morally unethical that a certain secton of the
population who are very rk;h, shrinking rk;h, are not being asked to pay either
income-tax or wealth-tax. Now, the questfon is: why they do not pay? | put this
questk)n to Shri Chidambaram as to why he did not impose wealth- tax. He said that
there was no politKai will in Parliament.

| put the same questk in to Mr. Yeshwant Sinha, may be last year. He was
very reluctant to answer my question. He tried to evade it in all kinds of ways.
Eventually, when he had to answer the question, he said that the House would
not accept it. What does that mean? Is this not a representative Parliament?
Does Parliament not represent the rural poor? Rural agricuiturists, who do not pay
any taxes, can get away with murder. Have things come to such a pause? Is our
Parliament not a representative Parliament? Does it not represent the rural poor?
Then, a question has to
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be fairly faced by our Parliament: Do we have the politicai will to impose the
tax?

| raised it in the Standing Commktee on Fhance several times. | knocked
and knocked. Only very recently, a decisbn has been taken to refer it to the
Institute whk:h deals with publk: finances. A feasibility study wouU be undertaken.
This has been achieved after five years of knocking at the door of the Finance
Ministers and the doors of the Chairmen of the Standing Committees.  Only
recently it has been conceded.

| woukl like the Finance Minister to go through the feasbility report as soon as
possible and to introduce rural wealth tax in the next budget. If you do not do it, |
think you will be doing something very unetheal, very wrong. | am sure that
your conscience will not be satisfied. At least my conscience will not be satisfied
unless | can force you to do that. If you do not do that, it will be unfair, it will be
wrong. That should-be taken into account.

Apart from rural taxes. | have mentioned about black money. Why do you
try to please people who have black money? We just do not know how much of
black money they have. There are all kinds of estimates. According to some
estonates-I am not taking about the stock-the stock of black money is enormous
Over the last 50 years, so much of black money has been created and spent. If
you try to find the black money, the whole economy will be affected. There is so
much of black money.

But, at least, talk about the flow. The black money generated every year
leads to a parallel economy in the country. When we talk about the Report,
which Cbavaniji placed a few years back, the Vohra Committee Report, the Vohra
Committee talked about a parallel administrationand a parallel Govemment.
Criminals are running a parallel government with the black money. That is the
Report of Mr. Vohra who was Home Secretary. The Drector of RAW and the
Directors of all other intelligence agencies supported him. How can you stop the
criminals from nmning the country's Government, runnmg the country's economy
and running the country's Parliament even? You can do that only if you can nip it
in the bud, if you do not allow them to have access to their money. You just
don't know how much black money is there. If you know the amount of black
money, you will grab it But mom you cennot. The point is that there are estimates,
sone made by our Chicf Ecenomic Advoaer in the sos. Since then there has
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been no proper study. It can be anything between Rs.50,000 crores and
Rs.1,00,000 crores or even more. If you can get at least 20 per cent of that
money, all your problems will be solved. Why don't you have the political will to
seize this black money?

Why do you try to appease the black-money holders? Is it because
biackmoney-holders fund your party? Is this the reason? | am not talcing about
the BJP. | am taking of all the parties, which take money from the blackmoney-
holders. There should be a political will that we should not allow criminals to
get away with murders and that we should not allow black money to be
generated.

For that, you require operation from both skies. The police should do its job.
Unless the police does its job, you will never get the other part of it, that is,
disclosure voluntarily.  (Time bell)

Madam, another five or six minutes, may be ten minutes.

Then, you will never get the compliance of blackmoney holders, even in
terms of amenities unless the police is vigilant and unless the police is honest.

There is a nexus which allows the black money to continue. The black
money investment distorts the investment. Black money Divestment goes to
drugs, to militancy - even to Kashmir militancy it has gone - to cinema, to real
estates, but it does not go to areas which are meant for the devek>pment of our
country. So, this is an area in which we have to concentrate our attention.
Everything should be done to try to discourage the growth of black money. We
should crush the black money holders.

I will now touch upon two other points. One is about the public sector
disinvestments. | am not going to repeat the points in the discussnn, which took
place yesterday or the day-before-yesterday. But what | am saying is that the
Government is not clear about its objectives. Its two objectives are in conflict
with one another. Your understanding is that the public sector is inefficient and
that the public sector should not have more than 26 per cent of the shares. Mr.
Yashwant Sinha said this in answer to a question. It is because the public sector
is inefficient and it is making us lose money. We have to pay so much of money
to keep the public sector going. So, the public sector should not be patroniaed.
This is one view. If that is the view of the Govemment, then you should sell
only those public
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sector companies which are making losses. Don't sell public sector companies
which are earning profits. The point is, if you follow that argument, then you
cannot really go in for disinvestment the way you are going.

The other point is that the fiscal deficit should be bridged by public sector
disinvestments. These two objectives are in conflict. | say this because the
people who buy public sector units would not like to buy inefficient and k>sing
units, but those units which are profit-making. And these are the ones which you
do not want to sell In regard to public sector disinvestments, there is now a big
literature available. Mr. Minister, | can help you and your officials in getting it.

SHRI T.N. CHATURVEDI (Uttar Pradesh): Why don't you send it to Moscow?

DR. BIPLAB DASGUPTA: It talks of disinvestments in Moscow, in Korea, in
Chile, in Ghana and even in Pakistan. Please ask some of your officials to go
through them. You will see some of the common points in it. One, of course, is
corruption. Then, there is price-rigging. Before you sell a company, some
prospective buyers resort to rigging. They decide among themselves that that
company would buy one company and the other company would buy another
one and so on. There is a common, universal, experience on that. You should take
that into account. The people who are expert in the sale business say, if you want
to sell your own house and want to get a good price, you have to put some
investment on your house, decorate it and then only you sell it. You cannot
sell a public sector company in a dilapidated condition. | am not going into the
details of what was discussed earlier. What | am saying is that there is a clear
conflict between your two objectives. If you want the public sector to be effiient,
you only sell those companies which are loss-making, and if you want to make
money, then you have to sell only those companies which are profit-making.
But it is dangerous.

Now, why only 26 per cent public sector ownership? What is wrong with
the public sector ownership? Madam, | will give an example of East Asia in this
regard. (Time-bell) Madam, 1 am making some new points.

THE VICE-CHAIRMAN { MISS SAROJ KHAPARDE): If you go on like this,
what about the Members from other parties?
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DR. BIPLAB DASGUPTA: Why only 26 per cent? Why should the public
sector shares be disinvested? Please go by the world experience. Everybody
talks about East Asia, but nobody stuthes the East Asian situation to
understand the state of affairs. Even in East Asia, in Japan, in South Korea, in
Taiwan - | am not talking of South-East Asian countries; | am not talking about
Thailand, | am not talking about Indonesia, | am not talking about Malaysia, but 1
am talking about the so-called four tigers plus Japan ~ they all had put enormous
investments in public sector enterprises. Their banks were run by the public sector.
Their motor cars, chemk;als, steel, everything , which the World Bank opposed,
were being run by the public sector. Many people say they faced some
problems. In South Korea, they have a company called POSCO. That steel
company, which was founded in 1973, is so efficient, that when the US steel
companies arrange any training programme for their own employees, the last
week of their programme is held in the Korean Steel company, which is a public
sector company. There are many such examples. The whole assumption that
public sector companies make losses, public sector companies are inefficient,
is absolutely a wrong assumption. If you kx>k at the history of the country, you
will see that that is not the case there. Therefore, what | am asking is, why
should you confine it to only 26%7?

The countries which have developed over the last 30 years — East Asia
is the only example ~ have relied so much on the public sector. Many things have
gone wrong during the Congress regime. | agree. The import substitution policy, the
production policy and many things went wrong. We can discuss them. But don't
throw away the baby with the bath water. That would be wrong.

The last point | would like to make is...

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) : Dr. Biplab Dasgupta,
please conclude because you have already taken 15 minutes more than the time
allotted to your party.

DR. BIPLAB DASGUPTA : If you don't want me to continue, | will sit
down.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): It is not a question
of..

DR. BIPLAB DASGUPTA: | will just finish.
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We are not drawing the right lessons from East Asia. What is East Asia?
It is actually South-East Asia. .In Thailand, Malaysia, Indonesia, nothing has
happened. In Singapore, nothing has happened. In Taiwan, practically nothing
has happened. In Hong Kong, perhaps, something has happened, but
certainly, not much. In South Korea, something has happened. South Korea
was the leader of the four tigers. South Korea had serious problems. But now
they have recovered very fast. What | am saying is this : if you go by the East
Asian example, if you say with a great sense of pride that the East Asian thing
did not happen in India because our policy was right, it is absolutely wrong. If
we had followed the policy formulated by Dr. Manmohan Singh, the theology
of Dr. Manmohan Singh, he had been advocating from the very beginning
about capital account convertibility, it would have been a wrong policy.

On the floor of the House, myself and one or two other colleagues of
mine have opposed it a number of times. Even according to World Bank
theologians "It is bound to be wrong. Don't try it. Don't do it. It would be
wrong." They could not do it for various reasons because the globalisation
programme could not be conducted after we kept it here for various politiclal
reasons. So, you have been saved, not because you have not liberalised., but
because you have liberalised less than you have been tempted by this.

| would like to make this point before | sit down. Even in the attitude of
the World Bank, there has been a change. If you look at the recent literature of
the World Bank and the IMF ~ some of us read them regularly -- you can see
a change in their attitude. Even the people who went to Russia; and the
socialist countries around Russia, told us "We have made many mistakes.
Public sector cannot be disowned." It is not that the theology of the market is
going to work. This is the feeling. This is the hipression which is now coming to
the fore among people who have been writing in the literature of the World
Bank and the IMF and so on. | only request the hon. Finance Minister that if he
doesn't have the time to read this literature, get some intelligent officials, get
some scholarly offocoals. to go through them. The material is there. | can help
you. | can give you the reference. Please get the material and go through it.
Don't make those mistakes. Don't commit suckle. Try to be an independent
country. | am not saying that you become China. But | am suggesting some
solutions and sohitions which have been adopted by the countries which are
going in for an autonomous, independent,capitalist development lice China,
like South
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4.00 p.m.

Korea, like Japan and all that, | would like you to go through their example so
that some of the mistakes which you have made in the past would not be
repeated. Thank you very much.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) : Dr. Biplab
Dasgupta, you have taken very little time for your presentation here in this
House.

DR. BIPLAB DASGUPTA : You were generous.

SHRI EDUARDO FALEIRO (GOA) : Madam Vice-Chairperson, the extra
time that has been taken by my hon. friend, Dr. Biplab Dasgupta, can be
adjusted against my time because, really, | have very little to say. | would
begin..

DR. BIPLAB DASGUPTA : Thank you.

SHRI EDUARDO FALEIRO : In fact, | will begin my speech by endorsing
whatever Dr. Biplab Dasgupta has said. Dr. Gupta said, "Quite often there are
inconsistencies between our stated objectives and the strategy that we follow
purportedly to achieve those objectives." | want to give an example here. |
would like the Minister to take note of this so that changes are made in the
next Budget. It is regarding allocation of Central resources to the States. Now,
in the new economic policy, including his own initiative that he has mentioned
in his last year's Budget, which is a national human resource initiative. He had
mentioned in the last year's Budget. The purpose is to encourage our
devetopment, to encourage reducing the population, to encourage increasing
literacy and in fact, the other human development factors. But when we see
the manner in which the resources have been allocated to the States under
the so-called Gadgil-Mukherjee Formula, precisely, the factors which militate
against the objectives are given prominence. Therefore, the manner in which
these resources are allocated under the Gadgil-Mukherjee Formula acts as a
disincentive to attain those objectives and are an Incentive to the non-
performing States. As a result of this formula. States like Punjab, Haryana,
Gujarat, Maharashtra, Karnataka, Tamil Nadu, Kerala and my own State of
Goa suffer. They suffer because of the excessive weightage of 60 per cent
given to the population criteria. And the per capita, income criteria having a 20
per cent weightage is totally insensitive to the highly skewed
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income distribution and poverty in the States. The performance criteria
covering the national priorities like fiscal management, tax policy, population
control, elimination of illiteracy, etc. have a weightage of only 7.5 per cent.
National objectives like population control and elimination of illiteracy have a
meagre one per cent weightage each in resource allocatbn. A weightage of
one per cent each for literacy and population control is hardly, as | mentioned,
consistent with the National Human Resource Initiative launched by himself in
the 1999 Budget. On the whole, this Gadgil-Mukherjee Formula is neither
dynamic nor sensitive to fiscal prudence and national objectives. As such,
there is an urgent need and | plead here in this House for the restructuring of
the Formula, assigning at least 50 per cent weightage for performance criteria
with 25 per cent weightage for fiscal parameters and 25 per cent weightage for
human development parameters. The scope of performance criteria needs to
be wklened by including other human development indicators like maternal
mortality rate, birth rate and infant mortality rate. Now, this is something whk:h
is very glaring and which has been creating havoc with the States because, as
| said, there is no encouragement to perform well and to administer well. |
would also plead here about my own State and that is why also | am making
some general observations. At the back of my mind is the problem of my own
State, of which 1 am the only representative here. | would like to say here that
from 1986-87 to the present, the Central allocation to my own State of Goa
has been reduced by 50 per cent in real terms as a result of all these factors.
That is why inspite of our raising so much of revenue and taxing our people
above the average in the context of the national taxation operation, in spite of
our taxation rates being higher, we are now, over the last couple of years,
facing a fiscal deficit for the first time and we are unable to cope with that
situation.

Now, let me go back to my general observations. Most of the States are
now in deficit, except a few of them. The Centre itself is facing a rather severe
deficit. But then, | must point out this factor. There is a lot of assistance that
comes here from foreign countries, accepted by us, but not utilised. The result
of that non-utilisation is, instead of our getting the money and the benefit, we
are paying for it because there are commitment charges involved and the
commitment charges run into hundreds, maybe hundreds and hundreds, of
crores of rupees. This is a situation which is absolutely unsustainable and it
comes as a result of poor governance. | am
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coming to what the UNDP report calls 'poorly-governed countries' like India
and Pakistan, in a moment. The result of poor governance is, the money that
should be a boon becomes a bane for us and you have to pay instead of
getting benefit.

Now, | would like to make a suggestion. Why is this happening? This is
happening because the States just do not have the administrative
infrastructure to cope with the formalities, with the complications, and the
elaborate, formalities that we have got to go through in order to get the
assistance.

You have to prepare a project, you have to submit the project to the
Department of Economic Affairs in the Ministry of Finance, you have to submit
another document to the donor country, and at the end of it all, by that time,
the grant has gone to some other State, and therefore, this is very
cumbersome, and this opportunity of finance, usually concessional terms, soft
terms, which are available to the State,and should be available to the States,
actually does not benefit the State. | am suggesting it here that the Planning
Commission,which in the context of the present economic policies , is getting a
substantial reductron of its workload, the Planning Commissron could take up
the responsibility and function as a single-window for identifying the States
which can benefit from the different grants or soft loans for helping them to
prepare the project, for getting them sanctioned, and therefore, to utilise this in
a manner that is effective and beneficial to the country as a whole. | am going
to be brief | would like to make a few points. Once upon a time, | was a Minister
in the Department of Banking and Insurance. | may not be knowing so much
about the subject because | am a generalist. But what | do is that | have a
tremendous commitment to the public sector banks, and therefore, it pains me
to see that in the present environment, the quality of service that our public
sector banks provide, is not competitive in terms of the service that the foreign
banks provide, in terms of the service that our own national private banks
provide. We must improve on this. | am not talking of the smaller public sector
banks. Even our premier public sector bank, the State Bank of India, has
substantially to improve its service to its customers if it wants to maintain its
place of primacy in the present banking scenario. Many people have had their
experience with the credit card. A new thing has come which is of great benefit
to the people. Our banks just do not seem to have the technology. 1 must say
this. However, when we are
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speaking that our banks are not providing such a good service, there is nothing
wrong with our people. | am speaking here not as a Member of Parliament or a
former Minister but as a consumer of that service. There is nothing wrong with our
people. Our people are good and effective and are working as anybody else is
working. It is not that there is something wrong with our people. Not at all. In fact,
our people are more courteous and better than people in the foreign banks.
They work very hard. If you go to a foreign bank abroad, you will find that a man
will come at the prescribed time and he will leave precisely at that time.

He would not care for a moment whether there is some business at hand
to be done or not, while our people stretch themselves in courtesy quite often.
The problem lies with our management system, the problem is in our
technology, and therefore, unless we improve the management, unless we
improve our public sector banks, and improve and bring in technology, and
more than technology, we improve our management system, unless we do
that, our banks will be in very great difficulty. They are already in great difficulty.
The cream of the business is going to the foreign banks and a little bit of it to the
private banks. We must help our public sector banks to maintain their primacy.
They are our banks. They are the banks of the people of this country, and
therefore, we must modify their management system, we must give them proper
technology so that they can meet the challenges that they are facing at the moment
and emerge successful to help the consumer, to help the people, who bank with
them across this country all ever. | will conclude by mentioning again what |
have said at a point of time about the report of the United Natrons Development
Programme, the UNDP, which puts India and Pakistan among the poorly governed
countries. The economic reforms cannot succeed unless governance improves,
and for improving governance, what are the steps that the Govemment had
taken? The Govemment had appointed a commission for review of administrative
laws in 1998, about a year ago.

They have submitted their report. Then, some other Committee was
appointed. They have been appointing Committees, one after another. And
they say, "We don't want anything to be done!" It is an old saying, "we don't want
anything to be done". But you go on appointing such Committees. One
Committee has submitted its report. Now, another Committee has come, and it
is supposed to look into the implementation of the report. With what results?
Which are the Ministries that have really
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done any work, 1 mean, to simplify the procedures, to provide a better service to
the people, and to provide transparency in the functioning of the Government? Which
are the Ministries that have done this work? What is being contemplated in this
regard. i.e. for better governance? Better governance is really the key to make
progressive economic reforms successful Thank you. Sir.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): | thank you. Madam Vice-
Chairman, for giving me the opportunity to speak. | support the Demands that are
being introduced by our Finance Minister. The Supplementary Demand is around
Rs. 16,550 crores, out of which, it appears, the Kargil War and the elections have
cost us Rs.3,500 crores, which were inevitable, which were thrust upon our natk>n.
But the rest of the Demand shows that this pernicious habit of over-spending on
the revenue overheads still continues. The Govemment could not achieve the object
of curtailing the expenditure, as has been proclaimed by it every time. There is
buoyancy in the market. The economy is being revived with all progressive
legislatbns that the Houses have passed. They are sending good signals to
foreign investors also, and there is no dearth of funds that are being available for
investment in the country, as some of the major investors have said in the recent
Economic Forum meeting. India is being respected by the other countries for its
progressive legislations that have been taken up. However, the Finance Minister is
busy with some critical problems. He has announced that he is going to set up an
Expenditure Commission and to bring the Fiscal Responsibility Bill All these are to
contain the fiscal deficit which has become a villian of our economy. In spite of our
assurance to the nation, we are unable to achieve the target, for the obvious reason
that the Kargil War has cost us some amount.

As far as defence component is concerned, it is out of the purview of the
Finance Minister, and it is also out of the purview of the country itself, it seems. Had
we prevented the intruders from entering the country, we would not have incurred
this expenditure. Sir, ultimately, we have failed. -That has resulted in a war. To push
these intruders out of our country, we have had to spend a lot of amount, with a lot of
jubilation.Then, the second component is subsithes. The Govemment has been
advised to rationalise the subsithes. We are unable to do that because of the
compulsions of coalition politics. But now, though the BJP does not have
incremental majority compared to last time, the profile of the Govemment has gone
up.
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(Interruptions) They should thank us. (Interruptions). The Government has to
increase the revenue receipts. We could not achieve the targets because of the
sluggishness in the economy; because of the unkindness of nature and erratic
monsoons The next alternative is to reduce the Govemment expenditure. What
concrete measures is the Finance Minister contemplating to achieve this? He has
promised the nation that the Government will be downsized. It is not sufficient.
Just by appointing a Joint Secretary, or, a Secretary, you cannot improve the
Govemment. You have created additional Ministries. The strength of the Ministers has
gone beyond 80. (Interruptions).

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): No cross-talking
please.

SHRI C. RAMACHANDRAIAH: We do not want to burden the Govemment. It
will lead to further expenditure. It is a good augury because the major
Opposition Party is trying to cooperate with the Government in arriving at a
consensus policy. So, take advantage of it. You try to bring more capital into the
country. It is high time that we try to capitalise on the congenial atmosphere that has
been created in the country for investments. Thanks to the Congress Party, the
two pieces of legislation, the IRDA and FEMA, were passed. One other component
by whk:h you can contain the fiscal deficit is interest payments. As our population
grows, the total debt of the nation also grows. How to reduce it? What is the
constructive thinking of the Govemment? Is it by disinvestment? Okay, by
disinvestment you get sufficient funds , and you can pay off the debts so that the
interest burden will go down. But | don't want to go into the debate of selling, profit-
making, or, loss-making. As our elder brother, Dr. Biblab Dasgupta, was saying,
various arguments can be made either way. The Finance Minister was once saying
that the investor, unless he gets the confidence that he will get profit, will not generally
invest. Naturally, that will be the perception of every investor. But to what extent have
we been successful? And the Government has been indulging in some sort of
window-dressing. You see, there is a proposal for acquiring the shares of the
National Hydel Power Corporation by the NTPC. Has the NTPC got liquklity? No.
It is sound. It has got very good economic fundamentals. But has it got liquidity to
acquire the shares? What is the plan? The plan is to dispose of some thermal
stations, get the money and acquire the shares. What purpose is it going to
serve? ltis like taking
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money from one pocket and putting it into another pocket. So, what objective are
you going to achieve through this window-dressing? There should be transparency.
Almost all the Members are talking about disinvestment. They suggested that
the Govemment should have a mechanism, which is more transparent, for
disinvestment. | can understand the invitation. But the nation is watching. There is very
little possibility of reducing the interest burden of the country in the near future. Since
1991 we have been able to mop up only Rs. 18,000 crores through disinvestment.
How are you going to achieve the objective of containing fiscal deficit? The
Govemment should have a clear-cut policy. You should not say that you are going
to do something which cannot be implemented. In your last Budget Speech also
you had announced that you would cut down the Government expenditure. To what
extent are you successful? What are the practical methods or pragmatic avenues that
you have got to contain the expenditure? Why can't you disband some Departments?
Why don't you introduce some austerity measures to reduce Government spending?
There are some Departments whk;h were introduced during World War Il to cater to
the needs of the Britishers. They are still continuing. They don't have any utility.
The Government should think about it sincerely. Of course, you have to take
some hard deciswns. But they should not target the poorest of the poor. Your
hard decisbns should not hit the poor man. You have to maintain some equilibrium
in the beginning. This is a ftransition period. | say with firm conviction that
globalisation is not a choice. It is an imperative necessity of the country as a
whole. You have adopted that. So, you do it with sincerity. (Time Bell). Madam, |
will take only two more minutes. It is high time that you did something. The
atmosphere is very congenial and very conducive. This atmosphere has to be
capitalised. You have to revive the economy. Try to have some co-ordinated fiscal
policy, monetary policy, which will ensure the required fmancial resources for the
development of the country, especially, the infrastructure and the core sector.

The third point is that you have to increase exports. The overall atmosphere
at the global level is good. It is not that our performance has contributed to it till now
The overall perception of the economy at the global level is quite good and the
same thing is prevailing in our country also.
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Madam, | take this opportunity to appeal to the Govemment to give more
powers to the States. You should not burden yourself with all subjects. The
Central Government is trying to take away the subjects which are in the State
List and in the Concurrent List. We have been demanding for some changes to the
Seventh Schedule of the Constitution and more fmancial powers to the States. The
Tenth Finance Commission has recommended devolution of funds to the tune of 29
per cent. We have been demanding 50 per cent. But even that recommendation of
devolution of 29 per cent of the funds is not being implemented. Why do you
want to burden yourself with more subjects, more responsibilities? After all, it is a
federal country. You keep with you the vital sectors like defence, finance,
foreign policy, monetary control, etc. Our Chief Minister has made an appeal to the
Government that article 293 has to be amended so that the States can directly borrow
funds from other countries with a Constitutronal cap. Let there be a debate on this
issue. Now, the States have to come to the Central Government every time
when they want to borrow from outside. They will charge some rate of interest
and you will add something as your administrative overheads. You will charge a
higher rate of interest. Ultimately, the overheads of the Central Government have to
be borne by the States. So, all these aspects are there. When you want to rationalise
the structure of the economy, you have also to think about strengthening the States.
You have to think of it. Recently Mr. K. C. Pant has warned the States...

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Mr. Ramachandraiah,
please conclude.

SHRI C. RAMACHANDRAIAH: 1 am concluding. Madam. Mr. K.C. Pant has
recently warned the States of impending financial disaster while making the mid-term
appraisal. He said that our economy has extremely deteriorated during the last
couple of years. So, my request to the Govemment is, please try to downsize
the Govemment. What you have been saying, if it is not practised, then your
actio\ns prove quite contrary. That is where we are failing. You talk of rationalising the
subsithes. Even in the electk>n manifesto of the Congress Party, they have said
that every utility has to be priced; every economic utility has to be priced. And the
BJP also, | think, has talked of the same theory. And we equally accept that concept.
So these are all the measures which the Government has to initiate with utmost
sincerity, to contain the fiscal deficit. Fiscal deficit is not the
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only problem now. We have to inculcate some sort of financial discipline
amongst the States also. Everybody is talking about the second generation
reforms. As for the reforms, it is not the second generation. It is the same.
This is the second phase of the reforms, not second generation reforms. You
should implement the reforms more vigorously. But one advice | want to give
is, these reforms are going to make you take some hard decisions. You have
to take the people also into confidence. Tell them that "these reforms are for
you." Try to convince them that these reforms are for them, just like we have
done in our own State; just like Shri Chandrababu Naidu has done it, with
utmost dexterity. Then only the people will be with us; then only we can take
them into confidence; and then only the reforms will be successful.
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qoT] AeEs] B! o, T4 S9! X1 BTad ot 99 AR ST RR 38T 59 HRT 4R
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I | FeH, TR 8199 H Ud q¥e & SI-0% H 31T 2 n its recommendations, the

Tenth Finance Commission has not defined the calamity of rare severity."
I AP H SR ST & HeH —

"Since there is no provision for declaring any calamity as a
national calamity of rarest severity, the question of declaring the
disaster in Orissa, as a national calamity', does not arise. However, it
has been dealt with as a national calamity.
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THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): | hope | have
pronounced your name correctly,

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Yes Madam. The
pronounciation is very correct.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) : Thank you.
Actually, it is very difficult to pronounce your name correctly.

SHRI C.P. THIRUNAVUKKARASU : But, Madam Vice-Chairman, you
have pronounced it correctly.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Thank you.

SHRI C.P. THIRUNAVUKKARASU : 1 welcome the Bill. Even though |
welcome the Bill, | want to say something about the Union Territory of
Pondk;herry with regard to the uniform tax that is being contemplated to be
imposed throughout India. The Union Finance Minister has said that uniform
floor rates of sales-tax shall be implemented in all the States and the Union
Territories w.e.f 1st January, 2000. Ali incentives and concessbns to
industries in all the States and Union Territories shall cease w.e.f. 1st
January, 2000. But as far as the Union Territory of Pondicherry
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is concerned, it is a small Territory surviving only on sales-tax. If a uniform
sales tax is imposed, the whole State will be under a lot of difficulty. So, since
the main source of income of Pondicherry is the sales-tax, we are opposing the
uniform sales-tax. Above all, let us compare Pondicherry with the neighbouring
States. In one place the neighbouring State is Tamil Nadu, in another place the
neighbouring State is Andhra Pradesh, and in another place it is Kerala. The
people living in the border areas of these neighbouring States come to
Pondicherry for buying consumer goods and other things as the sales-tax is less
in Pondicherry. If the sales-tax rate is increased, the people of Pondicherry will be
put to a lot of difficulty. Above all, Pondicherry is getting only about Rs. 148 crores
out of sales tax. The amount of Rs. 148 crores is paid by the people of
Pondicherry, by the people of Tamil Nadu, by the people of Andhra Pradesh;
and by the people of Kerala. So, the benefits are derived by the Tamil people
living in Tamil Nadu, by the Andhra people living in Andhra Pradesh and by the
Kerala people living in Kerala. But the important thing is that these benefits are not
going to the foreign people. On the other hand, the people living on the very
borders of Pondicherry are getting the beneftts. Sir, when we compare Pondicherry
with other States in financial terms, it is very meagre. As far as Tamil Nadu is
concerned, it is able to generate Rs. 8,000 crores by way of sales-tax. As far
as Andhra Pradesh is concerned, it is able to generate Rs. 6,000 crores by way
of sales-tax and as far as Kerala is concerned, it is able to generate Rs. 4,000
crores. But as far as Pondicherry is concerned, it is able to generate only Rs.
148 crores by way of sales-tax.

One thing that | want to submit is that as far as the United States of America
is concerned, it is a federal State. Every State there is having a right to impose
sales-tax. Certain States are imposing even income-tax. There is a State called
‘New Humphry'. In that particular State, there is no sales-tax at all. So, people who
are residing in America, those who are very near to this place, come to this place
for purchase of all the things they need because there is no sales-tax.

So, | submit that as far as sales tax is concerned, it is under the State List.
Once it is under the State List, | submit that the Central Govemment is encroaching
upon the State Government and commanding them to impose the tax in such a
way. The States are also surrendering their rights to the Central Government.
With great respect, 1 submit that we are fighting for
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federalism. We are fighting for having an independent tax structure. Every State
should have the right to impose a particular tax. So, by imposing a uniform tax,
the States are being made to surrender their powers to the Central Government,
and the Central Government is encroaching upon the powers of the States. With
great respect, | submit that this slould not have been done as far as Pondicherry
is concerned.

Then, | submit that our Chief Minister from Pondicherry, other Ministers
and MLAs and | came and met the Prime Minister, our beloved Finance Minister
and other people. There were not only MLAs of the ruling DMK Party but also 7
MLAs from the Congress Party. Not only they, but the CPl MLAs also came and
gave a memorandum. The CPI(M) also supported this issue and gave long
statements in newspapers that there should not be a uniform tax.

So, the whole House and all parties are in favour of this issue that as far as
Pondicherry is concerned, there should not be a uniform tax as such. So, 1 submit
that if a uniform tax is imposed, 5,726 small-scale industries will be closed; 120
medium and large-scale industries will be closed and 67,000 people will be on
the road without any job. So, | pray, | beg, 1 urge upon the Law Minister and the
Finance Minister to help us and not to impose a uniform tax. Today morning, |
contacted the Minister of Finance. He said, "I am going to send an expert from
the National Institute of Finance Policy to Pondicherry, and he will help you." |
requested that the help should be for Pondicherry, for the welfare of
Pondicherry To conclude, | will just read a small portion of the speech Pt.
Jawaharlal Nehru made at the time of de jure transfer. In one of the speeches he
delivered in Pondicherry on 16.1.1955, he stated:

"In the course of the last two or three hundred years, the
settlements of Pondicherry, Karaikal etc. have acquired a certain
individuality and a certain impress of French culture and French language.
You know that we have stated in our agreement with the French Republic
that we should respect the French culture and impress of the French
language and customs."

Again, Pt. Jawaharlal Nehru further says:

"We wish to recognise your individuality...............

That is the individuality of the Pondicherry State.
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Not only because we have come to an agreement on that score with the
Government of France but even more so because we feel that that is good for
you and for India."

So, | pray the promise of Pt. Jawaharlal Nehru may kindly be kept in
mind and we should be helped.

Thank you.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Thank you.
Madam, for the opportunity given to me to speak on the Supplementary
Demands, which have been presented casually without any proper
assessment of the need or the funds that are lying unutilised at the end of the
financial year.

As far as our country is concerned, the States are economiclly in a very
bad conditbon. We are not able to pay the salaries of the Government
servants.| have three clarifications to seek from the Minister. Just now, my
learned friend betonging to Pondicherry, clarified his position on imposition of
a uniform tax. Pondicherry is very near to our State. If you are going to
introduce uniform taxation, it will be very hard for the people of PondICherry
because there is no raw material available in Pondicherry. They get raw
materials from outside the Union Territory. If you are going to introduce this
system of uniform taxation, the people of Pondicherry' will be helpless.

Once again f request the hon. Minister to take necessary action on this
as far as Pondicherry is concerned. There is a provision in articles 268 and
269 about duties levied by the Union but collected by appropriate State
Governments. | submit to the Chair that we want to amend this provision also.
Unless we amend these articles, they can easily introduce uniform taxation.

The next point is that the hon. Finance Minister has announced that 50
per cent of the revenue from excise and revenue duties would be reserved for
the purpose of infrastructure, for roads and bridges.

Yesterday, during the discussion on disinvestment, the hon. Minister
said that he would soon bring forward a cess Bill to help strengthen
infrastructure like roads and bridges. | would request him to expedite the same
because problems are being faced for lack of these infrastructure facilities.
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Madam, there are two kinds of funds for the purpose of calamity relief.
One is the National Fund for Calamity Relief. Under this fund, 25 per cent of
the contribution is made by the State and 75 per cent by the Govemment of
India. There is another calamity fund called the State Calamity Relief Fund.
Last year, during the Chief Ministers' Conference also, there was a discussion
on setting up the National Calamity Relief Fund. | would like to know the
progress in this regard. To meet the situation caused by calamities like floods,
a Relief Fund was set up by the Govemment of India and the amount
allocated for the purpose was between Rs.100 crores and Rs.300 crores.
Since the calamities cannot be foreseen, it is suggested that the amount
earmarked for the fund should be further enhanced.

My third point is regarding reforming the industries and tackling the
labour problems in the country. Yesterday we had a discussron on the rules
governing mines and minerals. The amendment was in regard to the powers
of the Government of India vis-a-vis the State Governments. As far as that Bill
is concerned,we hope that it would be useful for the States.

Madam, multinationals; are coming to our country. Yesterday, there was
an unfortunate incident at the Indira Gandhi International Airport. Three flights
from Saudi Arabia arrived at the Airport in the morning. As a result, there was
a crowd at the Airport. One 8-year old child thed in that ugly incdent. OTIS
India company had installed an escalator there in the year 1992. There was no
proper maintenance. Moreover, these multi-natk)nai companies are not under
the control of the Airports Authority of India. Yesterday also during the
discussion on the same Issue, we had pointed out that were not able to
understand the position of the multi-national companies. Madam, there is a
multi-national company called the Trans World Company, from America. This
company has a very bad reputation abroad. It is taking mines from India and
selling the same to America. My point is, while these multi-national companies
are welcome to India, we have to see how far they are useful to us As far as
the Money Laundering Bill is concerned, we have three separate sections. As
far as the IPC is concerned, there are some sections. As far as the Prevention
of Corruption Act is concerned, there are a lot of sections. As far as the
Suppression of the Immoral Traffic Act is concerned, there is a section. There
is a separate section available in the three areas of the Cr.P.C. and the I.P.C.
and the Prevention of Corruption Act. Now, you have introduced
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the Money Laundering Bill, what is the use of this Bill? Have you prevented black
money? So, when we are going in for globalisation and disinvestment of public
sector shares, we have to take care of public sector undertakings also. The other
day, Mr. Dipankar Mukherjee has initiated a Short Duration Discussion regarding
non-payment of wages and salaries to the employees of the public sector
undertakings. When we requested the Labour Minister to pay the wages and
salaries to the emptoyees of the PSUs, he replied, "I will consult the Finance
Minister." How are we going to solve the labour problem? As far as our country is
concerned, IDPL company is a very onportant company. It is a drug
manufacturing company. The employees of the IDPL company staged a dharna in
the Parliament Street. On behalf of the employees of the IDPL, all political leaders
met the Prime Minister. The Prime Minister promised, "We will take a view about
the IDPL." Are we doing to settle the outstanding amount due to the employees?
The economic condition of the country is in a bad shape.

My learned friend, Mr. Ramachandraiah, has clearly mentioned that we
should amend the Constitution and give more powers to the States with regard to
the finances. At the same time, the Government of India is having overall control for
utilising this fund.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) : Mr. Thalavai
Sundaram, please conclude.

SHRI'N. THALAVAI SUNDARAM : I will conclude.

| request the Finance Minister to take necessary steps for the economic
development of this country and settle all the labour problems including payment
of wages and salaries to the employees of the public sector undertakings.
Thank you.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Thank you. Mr. K.
Rahman Khan. He is not here. Now, the Finance Minister will reply.

oft Feiga River - SUwuTETeT FEEn, § 3MUdT 3R AR A WEwil B
MR & 6 SR 39 =91 Bl 51 e 9911 | $© Aewaqul 6 S 59 ==l 6 IR
TR T &, Sl AT qHT HR U 8, H T 36T b IepT SR A {1 IR A < 9
| IRIG T, S U 31Tl IS 39 96 9, IRI a¥ W, IE 37arat off IS INg g1e & IR
#, fhend SfhRie & IR W 3ik 98 I & s
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it reiaa RaeeT : T9d <1 SIRINT 7 59 R 954 T8 99l @l 3R T A &
918 39 frepd W) Uge b IR 31T Bl g9 8 gk X A1 J8aR 819 SR -
-5 IR W WRT WRER 79 B {6 I IS & A7 TE 7 1 319 11 a1 fa <A
901 3T &1 39 <R ... (aem=

ft s faRy - o g TR €, 39 wna oeT ARy, R iR |

it areiaa Ri=eT : A8, U851 W HH | HH TN HRS O 98 b GaR gRI
%81 11 o a5 ATl S SR SrefeyaRen & WM 3fTs © | H A1 Bea g b s
Ty # it 9o A WS B} T A7 {6 oS 3R IH I H fc” 1 377 | 3R Rk
iy 781 8 b oSt ST Siehifie ScUTe © 98 ST S1eT 93 V8T 8, I RuIe 9 8]
2, BN GaRTeiST BT 89RT R4 9 81 & AT JoT-WhIfcy Fri=or 4 8 | § ara1 § fob e
HEcqul 3faR Sl Uoel a9 3R 39 99 A 8 & 1 fawars &1 Weve [oel a o 98 fqeara
P HPhe 3fd §X 8 AT © | 98 fI%a &1 e o9 g 81 M1 & | There is no crisis of

confidence. The whole world has applauded the achievement of India during
the period of East Asian crisis. #< 39 A5 # WS E1HX $HET AT fh | 7 PHaet e, 7

9 WRBHR & 1Y, I AR BT 370 R 813 oF1 A6l § , 9 94
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H TRPRI DI SHPT Y <1 T8 (T8I 59 QU B Y aRAT DI F=AT Bl
B 51 & 1 981 R fawere 919 $8 @ 9 F 31, A g =md 9 6 R dfied
IHNC HAfCfIaA! 8 Y 3R Fiied srpe Hafcfaec 8 718 gl of 89 s3 Tl
TI8Y & Hhe H B T BN | ...(F@HM).... Te1, B Bl IS, .(FGLM).... BT AT
TE BT | ST.HTHIE (48 HRA1 Ar8d & AT e BRAT Ar8d A, H T S § | <Afh
ST BT aTed § oo 78 1 Yo & 9gd WXl SUY ¢g ol & fob 39 91  difea
rprie HARERRIA T8 § Igafy St TR wERia @ a4 R, 3 T8 qEATE 19
fAfera oiR a1 & &7 T 10 ffora STerR ot wete Ardhe # gfees & fs =18t |
RIS ST | 3MTIHT T 20-22 Ao STor TieiRamssT & gafies & foh 78t §
9 T H | I8 T AT AT T A1 H the height of the East Asian crisis, the net

outgo was only 600 million dollars when the flight of capital was taking place. We had
no law to prevent that flight of capital. It was entirety permissil)le for them to sell their
shares in the Indian market and convert the money into any foreign currency and
take the money out of this country. Why did they not do it? They dkl not do it
because they had full faith in this country. They had trust in the future of this country,

3feTq =i el fhaT | Sfely A5 I8 &8 41 fh Biled sfhse @

gafery 59 Sficd AIge & 99 1Y, # Al § % 98! 78 € | 98 g9org aifd IR
3Tt 37ef-cyaRer Bl WEl G | Iu1 | AT ¥ | 3T I SESRIHRV Bl S IR [ gall
1991 H, IGP q1E M 89 9gd G $ A $b-HHIP Hed W1 ¢ AR sy 89
TSl el T, ST &9 HellRrT el a9 3R 7 a1 | favefa a1g & ofd § & P&
AT, ST el 6 ATdIed (48 B Sl AETAYE &I Aidiol off T8 a1 IS¢ a98
FE H 37T off SH TS gexa el oY, AIhRIoT O1 98 e 8 8, § W §
o5 a8 gwer € b S ot Seval RSl § | olfh T g9 St anfPres Hifr 8, T
ITD! Gl ¥ T8I 37T & | 31 T & b PO 31 98 HewId B, B AR ALahd I dl
AR e Hifer efR-efR ST T 7 o1 SITgE Fifh T 79 SMSUATS & SR el B
2, 7 89 AIHRSH $ $WR 94 B 8, 89 o N ® =1 72 € 98 fage e s waeh
AT 2, WRA BT oo NI & 1| 4R AT BT ATSA & | S IR T TAR A8 Bl
TE 3@ =T T | 59 7 <fror QR &1 <@ ¥ €, 7 EH 9T Bl SW W2 T, 7 8H WY B
TR T I 3AU TR SRR ®
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% AR A 3111 & 3 &7t © 5 &9 g & A g8 o el & g ofR anrael &q
TR ¢ | H ¥ fwdry & a1y 3MuRy e eea § b I8 saRT Awlig] f$dis oy sy
PN | TS |

3} T3, FFHAE (FUITC®H) : FeH, o #3571 ShRgaER & IR 9, Hieide
ol & IR H S I FE! & | D! H TP &I H AT AT §, WRIBR & FHART TR
SIREI BT UM 11994 3 T3 3R G TTaw#e & 9k1 91 & | The second revision

was in 1996. The third revision was in 1997. | am talking about the PPA
approval from the Karnataka Government. | am talking about Cogentrix. So far
as counter-guarantee is concerned, for the last eight years, nothing is moving,
The Government of India is responsible for this delay and escalation in the cost.
Finally, when the Cogentrix threatened to withdraw, the court awoke. Hearings
were completed in January itself. But the judgment was postponed. When the
Cogentrix threatened to withdraw, the court passed an order. In this case,
nothing has moved since the last eight years. The PPA has been revised three
times. | have got a list date-wise. There were 25 sittings of discussrons; 25
meetings were held on PPA. How much time the Govemment of India will take?
How much money is spent on that? What is the escalation cost today? The
Finance Minister said that it is going in the right directk>n now. So, | want the
reaction from the Finance Minister.

SHRI YASHWANT SINHA: Madam, | will certainly react to this. Mr.
Hanumanthappa is a very respected Member of this House. When he raises an
issue, one has to respond. Madam, we have cleared all the so-called fast-track
power projects. Last year, we took up each case, and after a detailed
examination, after inter-Ministerial consultations, and after consultations with
the State Governments, we finally cleared almost all the projects. But this one
case, Cogentrix, remained pending, because this matter was sub judice. This
matter was entirely sub judice. | can't comment on what the Courts were doing
after they threatened to withdraw The fact is that the Supreme Court heard this
matter, finished their hearing in January, this year, and it has now come out
with its order. My colleague, the Power Minister, has already suggested to this
particular firm that they should reconsider their decision about withdrawing, and
that is where the position is. Once the Court cases are cleared, the Govemment
of' India will, absolutely, have no hesitation in looking at it.
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it ISitene : fed, fha & forg Fafis) & an 3 =30 Sft 3 g T8 e |

IIFITEAE (FART TS WIYS) : ESIATe Sff, G391 el & feb w301 Sff &1
SEICEIEERSIS Il

it IFShenTe : ST & IR 9 W S=H B W Hal |

SHRI C.P. THIRUNAVUKKARASU: Madam, | am highly thankful to the
Minister of Finance for having given some sort of an assurance so far as
Pondicherry is concerned. | will communicate it to the people' of Pondicherry.

SHRI C. RAMACHANDRAIAH: Madam, in the course of the reply, the
Minister said that wheat has been put on OGL. And, he has also imposed duty
on wheat to control its imports. He should have done this long back. Mr.
Minister, you should have known the quantity of wheat which was available.
You should have known the demand of the country. This step should have
been initiated earlier itself.

SHRI YASHWANT SINHA: Madam, we are having a discusswn on this.
There is a tong-pending discussion, which my colleague was mentbning the
other day. Let me assure this House that as regards this duty of 50 per cent
which | have imposed, | will come to this House with a resolution for its
approval. So, at that time, we will have an ample opportunity to discuss this
issue of wheat as well as any other issue which they would like to raise.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): | shall now put the
motion regarding the Appropriation (No.4) Bill, 1999, to vote.

The question is:

"That the Bill to authorise payment and appropriatron of certain
further sums from and out of the Consolidated Fund of India for the
services of the flnancial year 1999-2000, as passed by Lok Sabha,
be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): We shall now take
up clause-by-clause conskleration ofthe Bill.
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Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI YASHWANT SINHA: Madam, | move:
That the Bill be returned".
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Now, | would request the
Minister of State in the Ministry of Personnel & Training to make her statement.

STATEMENT BY MINISTIR
Priyadarshini Matto Murder Case

THE MINISTER OF STATE IN THE MINISTRY OF SMALL SCALE INDUSTRIES,
AGRO AND RURAL INDUSTRIES, MINISTER OF STATE UN THE DEPARTMENT
OF PERSONNEL AND TRAINING DEPARTMENT OF PENSIONS AND PENSIONERS'
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE DEPARTMENTS OF ATOMIC
ENERGY AND SPACE (SHRIMATI VASUNDHARA RAJE): Madam Vice-Chairman, that a
young girl, just 25, should have been killed, is a matter of great anguish to us. That
she should have been from a community which has already been put to such
enormous suffering, compounds the anguish. That a person should have been
harassing her for months so much so that a case had been registered to the effect,
and a guard provided to her, and that it should have still been possible to murder her,
adds outrage to that anguish. That the learned judge should have felt compelled to
pass strong stictures on the quality of investigation as well as prosecution, is a matter
of grave concern. For all these reasons, | entire share the sentiments which have
been expressed on the floor of this august House. When an innocent person is
punished, that is a miscarriage of justice. It is equally a miscarriage of justice when
one who is guilty escapes the law.

Madam Chairperson, permit me to acquaint the House with the sequence
of events, and with the steps that the Government is taking in the matter.Ms.
Priyadarshini Mattoo was a student of the Campus Law Centre, Delhi  University. It
isonrecord thatfrom early 1995 she was being
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